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eee 3/~



applicants| and Shri B.B. Naik, learned advocate for
P2
the respondents. O.A. No. 238 of 1990 es filed by the
applicants| seeking relief that the period for filimng
option be extended. The respondents have filed M.A. No.9
of 1992 st;-ing therein that the applicants were given
epportunit; to exercise their option withih one month
by extending the period for exercising option by one
month and this communication was addressed to the
Collector @f Customs & Central Excise, Ahmedabad, annexed
at annexure A/1, It is therefore prayed that now the
original application has become infructus in view of
the communication dated 27.9.1991. Learned advocate
Shri K.V. qka states at the Bar that theAapplicants have
exercised the option and now it is not necessary to
proceed furither with the origimal application. Hence the

following order :-

ORDER

M.A./9/92 is allowed. 0.A./238/90
is||disposed of as now it has be-
come infructus. No order as to costs.
Migcellaneous application and origi-
nal application both are disposed of.
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